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Recruitment Rules tor the post ol
Superintending Surveyor of Works
ete. in CPWD

1172. SHR! CHATURANAN Mi-
SHRA : Will the Minister of URBAN
DEVELOPMENT be pleased to state :

(a) whether Notified  Recryitment
Rules are available in the Central Public
Works Department for the posts of
Superintending Surveyor of Works; Sur-
“veyor of Works, Assistant Surveyor of
Works it 8o, the date of such Noti-
fication(s) §

(b) whether recruilment ruoles in

D are similar to the recruitment

rules of MLE.S. for these posts, it not,
the reascns for the disparity ;

(c) whether the nature of duties for
SSW, SW and ASW are identical in
CPWD and MES, if so, the details
thereof 3§ and

(d) whether engineers having degree
or equivalent gualification in Building
and Quantity Surveying branch of en~
gincering are on the rolls of CPWD
if so, their numbers in ecach grade

THE MINISTER OF URBAN DE-
- ¥YELOPMENT (SHR1 MURASOL1 MA-
RAN) : (a) The posts of Superintends
ing Surveyor of Works, Surveyor of
Works and Assistant Surveyor of Works
are equivalent to the posts ot Superin-
tending Bngincer, Executive Engineer
and Assistant Engineer respectively and
are inter-changeable. Notified Recruite
ment Rules are available in respect of
Bxecutive Engineers and Assistant En-
gineers only, The date of their Notis
fication is 21+5-1954, No Reccruitment
Rules are available for the posts of
Superintending Engineer. The posts of
Superintending Engineer are filled up
10095 by vromtion from the grade of
Executive Engineer with 7 years regular
service in the grade,

(b} to (d). The information is being
+¢olected and will be laid on the Table
of the Sabha.

Preference to engineers with speciafised
courses ior promotion

1173. SHR1 CHATURANAN Ml

SHRA : Will the Mmister of URBAN
DEVELOPMENT be pleased to state |

. () whether the Central Public Works
Department "have on those engineers
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having passed the Graduateship exami»
nation in Building and Quantity Svr-
veying ; if so, their number, group-
wise ;

_ (b) whether such available expertiss
is taken into consideration while efiect-
ing ftransfers/posting of engineers ;

{¢) whether specialiscd technical qua-
lification(s) is considered for formulats
ing promotion policy ; if so, the des
tails thereof ; and

(d) whether any incentive is given
10 engineers to motivate them to  acquire
specialised/higher  technical  qualifica-
tions ; if so, the detuils thereof ?

THE MINISTER OF URBAN DE-
VELOFMENT (SHRL MURASQLI MA-
RAN) : (@) to (d) Information is being
collected and will be laid on the Table
of the Sabha.

Relermulation of Naticnal Housing Policy

1174. SHR1 GHUFRAN AZAM :
Will the Minister of URBAN DEVE-
LOPMENT bhe pleased t{c state :

(a) whether Government propose 10
reformulate the existing National Hcus-
ing Policy ;

(b) it so, the details thereo! ;

() by when the revised policy docu
ment would be proposed and imple-
mented ; and

(d) to what extent the problem of
H%using in the country would be sol-
ved ?

THE MINISTER OF URBAN DE
VELOFMENT (SHRI MURASOLI
MARAN) : (a} Yes, Sir.

(b) to (d) The datails are being worked
out in consultation with the States and
when ready the document will be soon
be placed before the Parliamext.

NDDB under purview of essentlal com-
moditles Aci

1175. SHR1 HARVENDRA SINGH
HANSPAL : Will the Minister of AGRI-
CULTURE be pleased to state :

(a) whether Government propos¢ to
bring the National Dairy Development
board under the purview of Pasential
Commoditizs Act ; -
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(b) whether the NPDB is playing
havoe with the edible oil market by
intervening and making bulk purchases
and thereby concerning the edible oil
with an apparent view to making huge
piofits ; and

(c) it so, the stegs taken by Govern~
ment in this regard ?

THE MINISTER OF STATE IN
THE DEFARTMENT OF AGRICUL:
TURE AND COOPERATION IN THY
MINISIRY OF AGRICULTURFE
(SHRI NITISH KUMAR) : (a) to (©
There is no proposal under consideration
of the Government of India to bring
NDDB uader the purview of the Bs-
sential Commuoditiss Act. NDDB has
been appoinied as the agency for carry-
ing out markel intetvention operations
to maintain the wholzeale prices of
groundnut cil and mustard eil within
the limits approved by Government.
NDDB cannot make huge profits out
of markel intervention operations. The
profits or losses, if any, are chargeable
to a market intervention fund. Govern-
ment is ensuring that the market inter
vention operations  are carned on
according tu the mandate given 1o
NDDB.

Review of working ol Feod Cerporation
o looia

1176, SHR1 HARVENDRA SINGH
HANSPAL . W.lI the Minister of
FOOD AND CIVIL SUPPLIES be
pleased to siate :

(a) whether the working of the Food
Corporation of india has deteriorated
duz to high costs

(b} whether the Food Corporation
of India’s costs instead of coming down
have been steadily going up ;

(c) it s0, whether Government pros
pose to examine the working of the
FCI ; and

(d) if so, by when and the other
steps proposed to be taken fo bring
down the costs etc, ?

THE MINISTER OF STATE 1IN
THE MINISTRY CF FOOD AND
CIVIL SUPFLIES (SHR1 RAM FPU.
JAN FATEL) : (@) to (d) The Central
issue prices of foodgrains do not cover
all the handling costs of FCl. The
difference between the economic costs
and the Central issue prices is reimbursed
10 FCl .n the form of subsidy as a deli-
berate welfare policy ot the Gevern-
ment. The handling costs of FCl are
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composed of cos's on controllable and
non-controllable items. Costs on none
confrollable jiems constfute the major
porion of the handlmg costs. FCl
however, have prepared a Cost Reduce
t1on Plan on items which ate controllable
with a view to reducing ifs operational
costs and as a result the Corporation
achieved savings of Rs. 667.65 crores
during 1986-87 to 1989.90, The working
of FCL is reviewed periodically by the
Government and it has also engaged
Bureau of Industrial Costs & Prices
(BICP) for the cost audit ot FC1's ope-
rations,

Finalisation ol Regional Plan 2001

1177. SHRI V. NARAYANASAMY :
VWvill the Minister of URBAN DEVE-
T.OPMENT be pleased to state :

(1) whether Regional PFlan 2001 is
beimg finplized and ¥ would be in
eflect {rom January, 1989 because of
the pressing demands by the people
living in Delhi ; and

(b) when Government propose to
meet the demands of the Delhi dwellers
in providing them housing accommoda=~
tion?

THE MINISTER OF URBAN DE.
VELOPMENT (SHRI MURASOLI MA-
RAN) : (a) Regional Plan 2001, 'as
apptoved by the National Capital Res
gion Flanning Board, came into force
wedf. 23.1-89,

(b) DDA has already chaiked out
an Action Plan for public housing
under which over 84,000 units are pro-
posed over the next 4 years. Besides,
land is proposed to be allottcd to 250~
360 Cooperauve Group Housing Socies
ties for construction of houses.

Alletiient of dats under HUDCO pattern

1178, SHRI SYED SIBTEY RAZI :
Will he Minister of URBAN DEVE.
LOPMENT be pleased to state :

(a) whether DDA had  mvited
aplications for allotment of flats under
HUDCO Parern Scheme of 1979 ;

(b) it so, the details of allotments
made category=wise and locality-wise
as on 30th April, 1990 ;

(c) what is present waiting positicn
category-wise as on 30th April, 195G ;



